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IN THE MATTER OF: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

MISC. APPLICATION NO. 10 OF 2024 

Suvarn Rajaram Bhandekar 

& Ors 

IN 
EXECUTION APPLICATION NO. 05 OF 2023 

Goa Coastal Zone Management Authority 

2 

3 

IN 
APPEAL. NO. 16 OF 2022 

Versus 

GOV 
venetreda CPPB Gracias TATE OF G0A Reg. e 01 Bapir, D 

i02/0u OF GON NDI 

... Applicant 

.....Respondent 

I Shri. Sachin Desai, adult, being the Member Secretary. Goa Coastal Zone Management 

Authority, having my ofice at 4h Floor. Dempo Towers, Patto, Panaji, Goa, do hereby 

solemnly affirm and state as under: 

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT N0. 1, GOA COASTAL 

ZONE MANAGEMENT AUTHORITY, 

That I am the Member Secretary of Goa Coastal Zone Management Authority. I am 

conversant with the facts and circumstances of the present case, and I am competent to 

swear and file the present Affidavit on behall' of Respondent No. I, on the basis of 

records and information available with the Department. 

The Respondent No. I, Goa Coastal Zone Management Authority is filing the present 
aflidavit in compliance of the order dated 16 February 2024 and I July 2024 and 20 
January 2025 passed by this Hon'ble Tribunal. 

That in compliance with the order of this Hon'ble Tribunal, the Respondent No. I, 
Requested Goa State Biodiversity Board to carry out joint inspection along with 
represeñtatives of Respondent No. I, Petitioner and Respondent. Accordingly the Joint 
inspection was carried out on 20 December, 2024. The observation and suggestion were 

recorded the Report. The said Report also contains estimation of cost of Rs. 

9,57,000/- towards proposed restoration of the property bearing Survey No. 16/7 of 
Sernabatim Village, South Goa, Goa. A copy of the report prepared by the Goa State 
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4 

NOTARIAL 

NOTARIAL 

6 

7 

Biodiversity Board along with letter to the Respondent No. I dated 1401-2 

annexed hereto and marked as Annexure-I (Colly). 

That the Respondent No. I brings to the attention of this Hon'ble Iribunal th 60g 

the estimated amount of Rs. 9,57,000/- is received from Respondent Nos. 5 to 12, the 

Goa State Biodiversity Board shall commence the restoration work at the site which is 

likely to take 2 to 3 months to complete. 

That the Respondent No. I humbly prays for appropriate directions by this Hon'ble 

Tribunal to the Respondent Nos, S to 12 for deposit of Rs.9,57,000- to the Goa State 

Biodiversity in the form of Demand Draft, in order to commence the process of 

restoration. 

I state whatever I have stated is true to the best of my knowledge and belief and nothing 

material has been suppressed therefrom. 

I state that all annexures filed with the reply are true copies of their respective originals. 

VERIFICATION 

2025is 

Verified at Panaji on this 12th day of March, 2025. 

Veteie.lPPRacas 
STATE OF GOA 

Ra. No. 301 
Epiry Date 
27502/2029 

1. the above named deponent, do hereby verify the contents stated herein above are true to the 

best of my knowledge. No part of it is false and nothing has been suppressed therefrom. 

NOTARIAL 

NOTARIAL 

Reg. No. 

DÉPONENT 

Date: 

Execuied Before Me 

at Calangute - Go 

DEPONENT 

|85o3 2025 

I203 2025 

*'onafreda PPB Graci 
Agocate-& NotarY 

Bardez Goa 

<AR 
2148



Annexure-A/1(Colly) 3149



4150



5151



6152



7153



8154



9155



10156



11157



12158



13159



14160



15161



16162



17163



18164



19165



20166



21167



22168



23169



24170



15/03/25, 8:33 PMssdas.in Mail - Service of Compliance Affidavit on behalf of Resp…nt No. 1 in the matter of Suvarn Rajaram Bandekar Vs GCZMA & Ors.

Page 1 of 1https://mail.google.com/mail/u/2/?ik=187221c51a&view=pt&search…read-a:r8281440677488731233&simpl=msg-a:r-6852982949048130623

Harshit Dhamija <harshit@ssdas.in>

Service of Compliance Affidavit on behalf of Respondent No. 1 in the matter of
Suvarn Rajaram Bandekar Vs GCZMA & Ors.
1 message

Harshit Dhamija <harshit@ssdas.in> 15 March 2025 at 20:33
To: "Shailesh Henriques." <shenriques33@gmail.com>, advocatedangare@gmail.com, Pradosh Dangui
<pradoshdangui@gmail.com>, dycrev.south.goa@nic.in, cols.goa@nic.in, jovek1069@gmail.com,
joveckxcardozo@gmail.com, Odry Fernandes <audrycardozo@gmail.com>, cardozo.shweta@hotmail.co,
savioperry_2005@yahoo.co.in, csunifer@yahoo.com
Cc: gczma gczma <goacoastalzone@gmail.com>, Surjendu Sankar Das <surjendu@ssdas.in>

Dear All,

Please find attached the copy of the report in compliance of order dated 20 January 2025 passed by the Hon'ble
Tribunal.

Regards

Chambers of Surjendu Sankar Das
Advocate-on-Record
Supreme Court of India
Standing Counsel for State of Goa
Standing Counsel for Andaman & Nicobar Administration

N-7, C. R. Park,
New Delhi 110019
Mo: +91 9810813651
Ph: 011-47087980
www.ssdas.in

SUVARNRAJARAM 15.03.2025.pdf
8819K
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